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CENT RAL ABNIN I ST RAT IV E TR 18 IN AL 

ALLAr_11 i.3134,2.21.1.1.W121 	H B 

Original Application No. '1495 of 1992 

This 	  The Bay f 	  

C.P. Srivastava aeet=1 about 45 years 

5,/o Late Shri C.L. Khare, 

R/0 32, uiaharajpura, Pram Nagar, 3hansi. 

....... Applicant. 

By Advocate Sri A.S. Diwaker. 

Versus 

1. ,pion of India through General Manager, 

Central Railway, Bombay VT. 

2. Sr. O.E.N. (Central) Central Railway, 

Shan si. 

3. A.D.R.M. (Central) Central RailvlaY, 

Dhansi. 

4. Kelkar, C.V.I., C/o G.M. (Vigilance) 

office, Central Railway, Bombay 

Respondents. 

E3y Advocate, Sri G.P. ,Aoarwal. 

CORAM: Hon tbla Mr. K. Muthukumar, 

Hon I b le Mr. 3. S. Oh al iw al , 	M.  

( ORDER ) 

By Honible Mr. K. iluthukumar 

   

  

seed for admission 1. 	This application was 

   

.on 3. 11. 1992 on which 'following oriter was passed-  as 

seen from the order sheet:— 

Issue notice to the alle ed contemner as to why 

application be not admit ed_ and as to why the 

contempt proceedings be not drawn on the respon-

dents. The appellate authority viz. respondent no.3 
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shall appear personally on the date fixed before 

this Tribmal in case the appeal is not decided 

within time. List this case on 8.1.1993." 

2. - 	 The matter was again listed before division 

bench n 26.11.1992 when it was ordered as follows:—  

" In the 'order dt. 21.10.1988 here was a specific 

direction to dispose the ca 	of petitioner within 

three months from the date o communication. It 

is stated by the applicant that he is compelled 

to move a fresh application as the earlier directions 

given in the judgement has n t been complied with, 

by the respondents and it is because of this reason 

we have is,:::Lied notice of con empt without-  admitting 

this ap 	 This order will stand. List 

this case on 8.1.1993. 'I  

3. In reply to the Tribunal's order dt. 3.11.1992 

the re ondunts filed the l•  sc. Applic tion no. 48 of 1993 

stating that incompliance of this Tr b nal' s order dated 

24.4.19x2, the administrat;,on issued letter to the applicant 

with a view to affording an opportLnit hf personal hearing 

as per ■-,rectiOn, of the Tribmal. The respondents also 

filed 	other affidavit nn 8,1.1993 ex laining the reasons 

for not having taken pro,t actHn on i,he direction of 

this• 	bt_nal air 24.4.1992 and while !7.3,!-:•:-1-: 	 intxditional 

anoloe 	stated that as sorin as 	c nected papers were 

linked the respondents, the applica t Les; called for personal 

hearing by the letter dt. 1.12.1992 as ordered by this 

Tri b 	 The respondents further eve red that the applicant 

Instead 
hod refused 'LI o:)mc• forward fur perso al hearing ancysuom.Ltted 

a letter cit. 7.12.13 	, 	o. tine :Jeri:Alt:3 to the filing 

]D. A. No. 1495 of 1992. 

4. -,de have heard the counsel or the parties and 

pGrused the rec.or 	In vice of the f ct that this Tribunal 

has spe ifical.ly directed the rti,:sonde is by their order 
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dater 3.11.1992 and 26.11.1992 while dealing with the 

pres nt Q.A. directing the respondents to show cause as 

w y the notice of contempt may n t be drawn up against 

the espondents, we are treating th= present Q.A. itself 

as t a contempt petition in the afo said case and we 

dispnse the same as fellows. 

4. 	 We find that the respondents have admitted 

thou mistake and have explained that this was due to over—

sigh on account of large number of c - urt cases pending in 

the office of the respondent no. 2 	d that prompt action 

cnu d not be, therefore, taken tn call the applicant for 

per anal interview. Although the expl iati on of the 

res andents for the delay in obed nce of the direction 

of his Tribunal is not very convi cing, we are inclined 

to I ake a lenient view as there seams to be no wilful 

int ntion to disobey the direction of this Trihunal and 

the respondents had taken action t 

for personal interview by their le 

we  ould however observe that the 

presumably overburdened with the 

co rt cases as stated by them wou 

su• table monitoring mechanism in 

an appropriate action on the orde 

ou' standing cases, so that these 

inviting contempt action in s 

It is a different matter that the 

to appear on the ground that he h 

ap lication before this TribLnal• 

we feel that it would too—suffice 

ellate Authority to give a personal hearing to the 

call the :.applicent 

ter dated 1.12.1992. 

respondents, who are 

umber Of out,--standing 

d be advised to institute 

e office to take prompt 

re of the Tribunal in 

would not be lost sight 

ch cases in Future. 

applicant had refused 

d filed a seperate 

In the light of this , 

or present to direct the 

Ap 

applicant within a period of one month and pass speaking 
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order o his appeal within a period of one month there-

after a d to drect the a,iplicant to co—operate with 

the Appellate Authority by his personal appearance 

before he Appellate Authority. .ve direct accordingly. 

5. In the light of the above, the present 

applica ion treated as contempt application, is dis-

missed and the notices discharged, with the above 

directi•ns• 

6. 111., re shall be no order as to Costs. 

 

(J ) Member (A) 

Allaha 

am/ 

ad: Dated: /0 -  (1 -lir  


